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B~ Hon'ble ~Rafiquddin. Member(~)
This contempt petition has been moved by

the petitioner for initiatif)J the contempt proceedif)Js

against the respondents for alleged \oJilfuldisobedience

of the order dated 27.04.2001 passed by this Tribunal

in 0 ••"t>. .rb.560/99.
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2. The order in question is as under;

tI For the above I find ita fi t matter to decide
the same with the fo Ll.o vd, ng di rections;

'In case the applicant makes a fresh
representation wi thin 3 \'reeks. same be
decided by the respondents within two,
months thereafter with detailed, speaking
and reasoned order and in case the applicant

is entitled to the benefit of regularisation
in the light of decision in OtA.No.1941 of
1989 decided by the Principal Bench of Central
Administrative Tribunal • same be accorded to

her.

NOCOST"

3. It appears from the record that in compliance

of this order. the respondents have passed the order

dated 26.06.01 (annexure 3 to this contempt petition)

which is as under;

"This is to infonn you t.hat with reference to your

letter dated 08.05.01, the Director, CBRI has been
pleased to reinstate your name in the list of casual/
contract workers as per the jUdgment given by the
CAT, Allahabad dated 27.04.01, However your empan-
elment for regularization will be subject to your

qualifying the \vritten test/typing test for the
post of LDCas per Administrative Services(Recruit-
ment & Promotion)Rules, 1982. ~he dates of the
test shall be intimated to you in due course 0 f

time ."

4. I t j,~ obvicfus from the perUsal of the _.

aforesai<ii o'rd&r t.hat the resr:ondentS' have considered

the representation submitted by the applicant and have

passed the order regarding regularisation of the appli-

cant. It is contended by the learned counsel for the
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petitioner that no intimation has been received

by the petitioner in terms of the aforesaid order

hence case of contempt of court is made out against

the respondents. We. however. not impressed by this

arguments Qf Lee rrieed counsel for the petitioner,

because the respondents have sufficiently complied

with the order of this Tribunal and no case of

contempt is made out against them. Oonsequently

the contempt proceedings are dropped.

Member (A)

IM.M .1


